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Re\  iBWh and Report of Lngjneki^  
India L»r> , Bombay, Madras 
Rkfinurifs Ltd, Madras aNi>

I ubrikol India I  rn ,
Bombay

THE DEPUTY M1N1STFR IN THF 
MINISTRY OF PbTROLbU M AND 
CHEMICALS (SHRI DALBIR SINGH)
I beg to lay on the Table a copy each of the 
following papers. (Hindi and English versions) 
under sub-section (1) of section 619 A of the 
Compimes Act, 1956 —

(1) ( i )  Review by the Government on
the working of the Engineers 
India Limited, Bombay for the 
year 1970 71

(irt Annual Report of the Fngineers 
India Limited, Bombay for the 
year 1970-71 along with the 
Audited Accounts and the com­
ments of the Comptioiler and 
Auditor General thereon [Placed 
in Libran See No I T — 
3104/72]

(2) ( l ) Review by the Government on
the working of the Madras 
Refineries Limited, Madras, for 
the year ended the 30th June 
1971

( ii) Annual Report of the Madras 
Refineries Limited, Madras, for 
the year ended the 30th lune,
1971 along with the Audited 
Accounts and the comments of 
the Comptroller and Auditor 
General thereon [ Placed in 
Library See No LT —
3105 72]

(3) ( i )  Review by the Government on
the working of the Lubrizol 
India Limited, Bombay, for the 
year 1969-70

( ii) Annual Report of the I ubrirol 
India Limited, Bombay, for the 
year 1969-70 along with the 
Audited Accounts and the com­
ments of the Comptroller and 
Auditor General thereon [Placed 
in Libra t v See No IT  —
3106/72}

s«o8 i hr*

ESTIMATES COMMITTEF

MTNt trs

SHRI K N TTWARY (Bettiah) I beg
10 lay on the Table Minutes of the sittings 
of the Estimates Committee relating to 
Nineteenth and Twentieth Reports of the 
Committee and General Matters

la  09 hr*
MESSAGE FROM RAJYA SABHA

SFCRETARY Sir, I have to report the 
following message riceivcd from the Secrelary 
of Raiya Sabha —

“ I am directed to inform the I ok Sabha 
that the Rajya Sabha, at its sitting held 
on Monday, the 29th May, 1972, 
adopted the following motion in regard 
to the presentation of the Report of the 
Joint Committee of tl e Houses on the 
Code of Criminal Piocedure Bill 1970

“ That the time appointed for the piesen- 
tation ol the Report of the Joint Com­
mittee of the Houses on the Code of 
Criminal Procedure Bill, 1970, be further 
extended upto the last day of the Eightj- 
first Session of the Rajya Sabha ” ’

ra io hr*
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( l )  p K 0 P 0 4 FI> S H IF IIS fO  O F  T H E R M A L

P o w e r  S f a i t d n  f r o m  Katihar
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